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3.9.2004 ° passed over for the day.

Present: Hon'ble Mr.K.V.Prahladan,
Administrative Member,

List on 13,9404 for
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13.9.04 Ppresent ; The Hon'ble Mr Justice R.K.Batta
‘ Vice~Chairman.
The Hon'ble Sri k.v.prahladan,
Administrative Member.

When the matter was called no one
appeared for the applicant. We may alsc
mention that even on 23.8.04 when the
matter came up,no one had appeared for the.
applicant. Today Mr S.Sarma, learned ccunsel
for the respondents is present.

Notice issued to Sri Dilip Sinha
has been returned unserved. This Tribunal
vide order dated 14.7.2003 in 0.A.304/2002
had directed the respondents tc the effect

» that if the applicant had passed the Trade
Test, the authority shall take necessary
stepé for giving effect and pass appropri-
ate order to that effect as per law. It

. is no doubt true that no time limit has
been fixed by this Tribunal for passing
this order but such orders should be )
passed within reasonable time. Be that as
it may, in our opinion the applicatidn
can be disposed of by giving direction
to the respondents to pass appropriate
orders in terms of order dated 14.7.03
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referred to above within a period of
three months from the date of receipt
of thes order ~opy of which shall be
sent to the réspondentc. The respon-
dents shall enuuré that the order of
thls-lrlbunallls complied with within
the time limit, failing which a strict
view in the matter will be taken.

© The Contempt petition is disposed
of in the afoﬁesai& terms .
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